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IN THE CENTRAL ADP1INI 3 TRATIV E TRIBUNAL

PRINCIPAL BENCH NEU DELHI

O.A. No.961/94 f'
Neu Delhi, dated the 24th Dan.,1995 I

CORAn

Hon'bla Shri B.N.Dhdundiyal# flsmbar (a)

Hon'bla Smt.Lakshmi Suaminatfian, riambar (3)

Shri Dalbir Singh

resident of OhakIa,Distt, Roht ak,
c/o Shri Sant Lai, Advocate,
C-21(B) Nau Multan Nagar , -Delhi-56

•.• Applidant

CBy advocate Shri Sant Lai )

U/a

1, The Union of India, through the Sacy
'Ministry of CommunicationB,

Department of Posts, Oak Bhauan, Nsu Oelki

2. Tha Diractor of P^ostal Sgrvice?,
Haryana Circle, Ambala Cantt.

3, Tha Senior Supdt.of Post Offices,
Rohtak Division, Rohtak

4. -nt.Krishna Kumari, Sub Postmaster,
Ohakjp, Post Office, Tehsil, Ohajjar,
District Roht ak(H ary ana )

... Respondent-

W

(By Advocate Shri K.C, Sharma )

DUDCriENT (ORAL.)

(Hon'ble Shri B.N.Dhqundiyal, flember ( A)

The applicant Shri Dalbir Singh has orayed

for rainst atem ant as Choukidar, granting of temporary

status and regularisation in Group 'D' cadre in the

Ogpartment of Posts. Ha claims to have baei jorkiPg

as Choukidar in Dhakla Post Office under Roht ok Postal

Division u.e.f. 6,5. 1982, Ha uorked continuously 'Jpto

19,9.1993 and his sarvices uera terminated lithaut
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asaigning any reason and uithout giving him due no' ira^, . , .

The applicant claims to he ue baan working for mor-o

tan years and he also states ^-"at several persons ijnia:: .. .n"

to him have been retainad in service.

i:

2, In the counter filed by the raspondents, it 'o

stated that the applicant uas working as a conti"3 uncy

paid employea to whom fixed monthly wages were being ,

paid, ^lo appointment order uas issued and no seri'ins ' •

record was required to be maintained in rasp act a'" such

employaas. Ae p 3r the local orders of Sub Postmnot ir

he Was first engaged on 1,9.1984 as part time Doubidar/ • '

The applicant was never performing his duties sincoro"'./

and devotedly and was often absent from his duti3~>Cno '

warning was also issued to him, A theft occurec! in

Ohakla PO on the night betusen 19,9, 1993 and 20:9 493

and ha was, therefore, not engaged further w.e*'',

20.9,1993.

3, In accordance uith the Temporary status to
schemo

Casual LabourC Po st al)/dat9d 12.4,1991, temporary St atue

would be conferred on thecasuai labourers in emulo/msnt

as on 29,1 1 ,89 and who continue to be currently amoloyofJ

and have rendered continuous service of atleast ona yonru d

It is true that temporary status does not bar dispansin') u,i';h:

the services of the casual labourers but this is to bo

dona after following the due procedure. The schumo also " .

provides that if a labour uith temporary status ccvtmitn

a misconduct and the same is proved in an enquiry aftsir

giving him reasonable opportunity, his sarvices will bp
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di spans 3d with. Admittedly in this casa, hie- ::oi-vic,33 ' .

uara tarminatsd only by uay of verbal ord^ronJ . • ,

due procedure oas not folloued,

4 In the circumstances of the case5 uu ^Oi.u

that the applicant is entitled to succeed and I

direct the respondents to reinstate the ,

forthwith. However, he has not discharged a^y /

duties during this period. Hence no back u.igai jili,

0 be payable to him-though this period will ha takan;

into account far det arming his seniority anong' tho •., •;

qasual labourers. ; •

5^ Tf-iase directions shall be implement ad Jiyhi"-•

a period of one month from the date of recJi-pt a

certified copy of this judgment, -

Q 5^ The OA is disposad of with tho jbovo ,'

directions. There will be no ordar aa 10 no .rs, ^ -

V (Lakshmi Swaminathan) (B.N.Dhoun^iyai)

MemberCD) f^ember (a) ,


